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CENTRAL rtDMINISTRATlVE ThIBUNAL
PHlsiCIPAL BEhCH

NEW DEIRI

OA N«.2025 •£ 1991

New Delhi, this the •£ February,1996.

HQ\»BLE NR JJ3T1CE B.C.SAKSENA, VICE ChHlRMAN(J)
HON»BLt m R.K.AHOOJA, MENBER(A)

Shri Anil Bh^ tn^gar
werking as Preef Reader,
Central Trans la ti«i Bureau,
Deptt, •£ efficial language,
Ministry •£ Heme Affairs,"
Paryavaran Bhawan, CGO Cewplex,
LedhiRead, New Delhi. Applicant,
( threugh Mr Gyan Prakash, Advocate)

Versus ,

1. Unien ef India, through
Secretary, Deptt Official language.
Ministry ef Heine Affairs,
Nerth Bleck, New Delhi.

2. Director
Central Translatien B.ureau,
Department ef Official Language,
Parvaran Bhawan, CGO Ceirplex, ledhi Read,
Nev; Delhi,

3. The Director, Central Hindi Directorate,
R.K.Puram W.Bleck I, New Delhi.

4. The Secretary, Ministry ef Finance and
Expenditure, Deptt. ef Expenditure North
Bleck, New Delhii Respondents.

( through Mrs G.M.Chept*a , Advocate)

ORDER

( delivered by Hen'ble Mr R.K.Aheoja, Me«ber(A)

The present application is not directed

against any specific order, as required uider

Section 19 of theAdministrative Tribunals Act, 1985

but as a service matter pertaining to the lack

of opportunity for promotion despite long

service ef ''^ere than 25 years.



v

: ? :

2. The applicant v/as appelnted as a Pr»«f Reaoer

in the grade •£ Rs 150-250 in Central Hindi

Directorate, Governfuent ®f India en 27.5.1968.

His services were later transferred te Central

Translation Bureau, Winistiy of Hotne Affakirs

w.e.f. 1.3.1971 and he vws placed in the grade

of Re, 168-300, The Eecruitflnent Rules for the

post of 'Proof Reader' requires Matricula tion

01 eouivalent qualification with Hindi as an
as an essential qua lif lea tion

Blect^ subject/find experience of Proof Reading

in Hindi and English for atleast one year as a

desirable qualification. The Central Translation

Bureau has tv/o A'ings - Technical and Adnrdnistrative

and the post of ap-licant, which is in the pay-scale

of fe, 1.200-2040 is included in the technical wing.

Other technical posts include those of Technical

Assistants(R>. 1400-2300), Senior Translator

(1640-2900 ), Transla tion/Training Officer

(R$.2000—3500) and so on. dhide 9n the Administrative

Side, there are the posts of L,D.Cs. , U.D.Sc,

Head Clerk, Office S'jperintendent etc. There

is a provision for filling up the post of technical
AssistantlRs, 1400-2300) - 10;^ by promotion and

9C^o by direct recruitment.X iCX^ quota for promotion
is for thoseProof Readers, who have passed Masters

Degree in Hindi/English. There are, at present,

two posts of Proof Readers,8.11 posts of
Technical Assistants. Thus there is a provision

for promotion of a Proof Reader to the post of
Technical Assistant subject to the condition

/

that he sh.uli p.ssess a Itosters degree.
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3, The grievance the applicant is that

theugh en tine administrative side, there is

ne recuirement fer additional qua lif ica tions fer

premetien ef L.D.C. to UDC and further up tine

ladder, the impesitien ef this condition on the

technical side has effectively resulted in denial

of any promotion epportunity to him.

4. The learned counsel for the applicant argued

that the denial of promotional opportunities is against

all tenonts of personnel aanagement. In this

connection, he drew our attention to the decision

of this Tribunal in ^T-r/ind Kumar riaizada vs. UnlaajU—

India SO 1990(3) CAT P. ah, Zia-Uai-Din vs.Delhi

Administration. i990( 1) AT LT(CAT) 445 and B.P,l^y, vs.

Union of India. 199i( 3 )3 Ln(CrtT) 571 to establish

his case that this Tribunal as well as the /^pex

Gouit have been consistently of the view that

there should be reasonable promotional opportunities

to e.l?& employees.

5. The respondents have denied the allegations

of the applicant and have submitted that they have
provided ' promotion to a number of Proof Headers
to the post of Technical Assistants and further
up the ladder and there have been nnany instances

of the Proof Readers attaining high positions. They
allege that the applicant is solely responsible
fer his non-promotion as he had made no efforts
to inprove his prospects by obtaining the
reculsite e<ucati«>al qualifIcatUns .t a [Rasters dejree.

(R
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5, ne h-ve c^nsiciereci the argunnents

b«th sieles. Unaeniably, the praper functianing

«f the civil services requires that eaplayeea

shauld have reasanable pra|^spects af pramatian

atherwise his mativatian an^ efficiency waulii

be stultifies anS he will wake na effart ta

keep his perfarmance at « level which waulS

enable hisr ta ativaince in his career,

7. The Han'ble Supreme Caurt^ghqnat^h Pf^sai

Sinah vs. q-r;r-^frY. Pel ice) DenartPePt^, aayernagjli
af Bihar, AIR 1978 SC 1033 abservee:

"reasanable prawatianal appartunities
shaulS be available in every wing af public
service. That generates efficiency in
service anS festers the apprapriate attituSe
ta araw far achieving excellence in service."

The afaeesaii views were re-iterateS by the

appex Court in C.S.i.R. vs. K.G.S.Bhatt 1989(2)
SCALE 395. This Tribunal has alsa in__/Ja-U^ip § pa§e.

yT (supra) suggested that a supernumerary past
might be aperated in the relevant c-dre f-rr ^
far the applicant in arder ta facilitate his
pr.™u.n. T„ KiiBar nil raja's jjisg-tsupi')

'flor citing .b.ve-i«>nti.ne<

pr.n.unce«,ents .f the h.n'ble Supre»e O.U-t ani
,f the Tribunal, It vos ilrecteil that an Iselatei
p.st .f Technical Supervls.r sh.uU be enca.*re<
Int. .ne .f the existing cadres, "e flni, h.wever,
that the ratl. ef the af.resaU cases i.es net
apply In the facts ef the present case since
the respeniients have piovld.d tiM avenue for
prexetlen. The grievance if the applicant Is
that pr.^etlen Is net p.sslble wltheut acquiring
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additional qualification Tr.M J.AI icacion. in these circuwstances,

it uould have been appropriate for hi« to challenge
the recruitment rules uhich he has not done. Ue,
therefore, find that there is a link provided
with the post of Technical Assistant and other posts
up the ladder, on fulfilling the laid down require«,nts
of the recruitment rules. Hence the appHbant is
not denied further chances of promotion.

8. Before parting with the case, ue would htyever,
/ like to make an observation regarding the provision

made by the respondents for ^Those who are not able
obtain promotion after long service. The Govt.

of India, flinistry of Finance vide their O.Pi. dated
13th September, 199l(AnnSAl) have prescribed a Scheme

whereby Group 'C» and *0» employees may get at least
one promotion in their service career. The requirement

for such in-situ promotion is that the employee must

have started at the intitial stage of the scale and

should have reached the maximum tf® reof. The applicant,
^ in the present case states that he will reach the

maximum of the scale i.e.H8.2040/'-> in the year 2000

by which time he uould have put in 32 years of service.

Ue find that be&am» the aforementioned 0.(*l. does

not provide for the changes in pay-scalas on accoubt

of the recommendations of the successive pay-commissions

The pay-scale of the applicant has undergone a change
with the recommendations of the Pay Commission on 1.1.1973,

1.1.86 and would very likely again undergo another

change u.e.f. 1.1,96. Uith such revision of pay-scales,
it would just not bp possible for an employee to reach

the maximum of the scale till the end of his

his service career. Ue hope that the
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Gavernment wauld take anather l®ak ^ the

pravisians af the aferesaiai O.iV,. 5# that a

realistic view is taken abaut the years af

service put in by a gavern ent ei^olayee beftre he

becs'Ties eligible far In-Situ pramatian

9. '"ith the above abservatian, we

(dispose of this Applicatian, v^ich is dissTiissed.

There wa uloi be n» areler a s ta casts.

,V
L4^

(R. K.Aha a
Nien.

( B.C.Saksena )
Vice Chairman( J)


